.-solemnly affirm and state on oath as followss=

, ‘ [
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERQBAD BENCH:
HYDER&BAD, )

| I';.n.ho.);‘:{;oof 1993 .

Ce AL HO§ Qf- 1993 . .

1% l,

Between: : ' ﬁ

P.Rajalakshmi : |

W/0 S.Padmanabhan, - ' "

Hindu, aged about . . Dy 3] 4 et

39 Years, Gce: Reilway o | "Aypllcqnt/ﬂppllcunt
Employee ., S5.C.Rly.,

Secunderabad,. . : o

E

1.The Genérsl Manager, - o
South Central Rullway, ) i
secunderabad., :

"The Divisional Railway .

hqnaoer{mu)., South 5 [
Central Railway, -

IIYdernbc.d . ) ] "

I N .

3. The Chlef Admlnlatratlve Ofiicer, ‘ o

- ~Construction.,
Secunderabad. ‘ oo .o Regpondents/Re““ondents.

-

I
AFFIDAVIT ;
I.x.RaJal“”shmi W/o S;Padmanabhan, Hin%u, aged about

-

38 Years, R/o 12-10~1220,MediBhavi, Sithafalmandi, Secunderabad-361
Cecupation: Casual Kslasi/Typist in the office éf the Divisional

Endineer, Survey, South Central R&iiway, Secundereba&., 4o hereby

-

S, submit that that I'have-worked in tﬁe Railﬁays ds 'a."Casual Labour
for more than 365 days and as I have not been reinstated 'I filed
the 0.A,N0.378 of 1993 and hence I am weldl acquaihted with the facts

" of. the case. ' "

2. I submit that I filed the above O.A 378/93 on 7-4-93 ardx for
Re-lnstatement w1th backwages after making seV;}al representations
to the respondents from tlme to time and therelhs a delay of

5 Years 7 months and 6 days in filing this applhcatlon from 1.9.87

: I
to 7.4.93 ang the delay has occurred as I was mislead on several
. !
occa351ons and hence the Hon'ble Cburt may be pleased to condone the
I
delay, in the interest of justice and equity, otherwise I would be
) I

) ' W‘ ‘ ' I; P R‘é.&lo\k;b\ﬁv_vl‘i'.z
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and the office of the Trade Undons ,but I have not been given
Card either by the Unions or by the GenerelManager‘s office. There-

fore 1 again'demanded' for my re—instatement‘by a repreéentation

‘on 15=7-1991 and as thére'ﬁae”ﬁé”reﬁlf by the respondents to the

same ,I requested my Counsel to give 3 notice and the notice
was issued on 19,8,91. -~ - . L

9., I submit that the Cause of-actionlcontihued in view of the

Circulars dt.11.9.86,2=-12-87,27~12=89 issued by the Railways and

‘as such I made demands on 20~22=90 and on 15-7-1991 and as the

same was not replied I got issued a Lawyer's notice on 19-91.As

some Casual Labourers and Typists like me have been re~instated

in to service between 1990-92 ¢ X also waited anxiously for the

past one and half Years and finally when all my attempts failed

I got one more legal notice :issued on 12 .3,93 for which no
YA ,
reply was given by the Railways and'hencerfiledlthé;OQA._for the

- redressal of my grievance. Hence there is a delay on my part

in. fiXing this O.Ai:zxﬂfm 4

&L%‘C@ hl{ éﬂ—‘-‘-ﬁf }‘J MC‘?\thm 5 C{ba;

~1i0;'I’suﬁmit'tﬁat*If&as“ihfofmeawby-Ehe‘Trade'Uniens'that my

. name is registered in the_Supg%ementeryﬁggsual,erodf Register and

ag such-I have'got a good easqifér re-instatement with backwages.

L3 ps- -

_ I therefore Pfay Lhat the Hon'ble COurt may be

pleased to Condone the delay of 5 YEars 7 months and 6 days , in

the interest of justice and equity otherw1se , T would be put to

a great loss and hardshipe. F) Qggaiﬁkwkw“

Last Page COrrns~N11 - Deponent

5worn and Slgned her name in
my presence on this Friday the
6th Day of August 1993 at Hyderabad.

Before Me e : .

N

@
advocate.
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5. I submit that I made a Representation on 3.10.86!to the

Respondent No.l in view of the Circular dated.11.9.86 and eagerly
waited for Re=instatement as the officers of the RespondentNo.2

and 3 have promised that fhey will take me back on _to duty.

6. I submit that the General Manager's office issued .another
Circular No.P(R)407/6,dt.2~12-87, in -regard to the Laintainance of
Live Casual Labour Register for recording the Seniopity list and
the genuineness of éppliﬁation made -by the -Casual ﬂgﬁou£ and as per
Cl.4 of the-same Circular, —the genuiness of the ap% ication should

" be vérifiéd ,the old records will have to be referred to which may
not-at all be available at the same place and a peqﬁod of one year
for the same purpose was considdred to be réasonabI; by the Railways
itself and hence the same gave a hope to this applilcant who thought
that atleast after one vear skmm¥d she would be intimated. But

- the Railways have not intimated.As such I gave one more application

. . . . J st e
on 5«4-88 and the same was replied . In the meantime the Railway

Trade Unions were involvihg themselveé in~emplying{ﬁhé Casual Labour
as she approached them ;they gave'assurances;to-her sta?ing that

the uniong have already taken up her case and-she $ould be re-ine
stated and thus she was misiead for some more tirne.| Hbﬁing”that

she woulq be ;efinstated, she“gave an apélication on 22=2=90 to

_the Resp?ndent Nb.l'apd marﬁed a Copy to_thg nge;%l Secretary of

the Union and anxiously waited for the Fggly. !
7. I submit éhat the Chairman Railyay Bogrq issue@*gnothe: Circular
L.R.No.E/NGA2/88/CL/34,dt.27.12.é9‘and_as per the Jame'tbe
Respohdents ought to have Re-in§tat§d me.ip tolseryiceg, but did

8. I submit that after-'89 Circular the General MaAager, the

not re~instate me. .

Respondent No.l ,according to - the TradeUnion Spokeémen issued
' ~ + i

employment cards to the Unions now and then to be éiven to the

labourers like the applicant for their're—employme?t and hence

hoping to get a Card I was going to the General Manager's office

A P Rgplabded
43 Deponeqt easd



S hteme

IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL: HYDERABAD BENCH.

e g™y ST T *?-r#mﬂ-m- T

M,A.NoO/ of 1993
. in
C.A.N0.378 of 1993

4 Betweens:

' s ‘ : Applicant
. ‘ ) P,Rajalakshmi .. Petitioner

And )

N X | I
The G.MJ;Railsays -

and 2 others. .. Resp

A , s - e . ' - - CONPOBE DELAY PETITION FILED UNDER
: o ; o oL \ SEC.21(3) the A.T.Act, *85,8ec.5 of
' i o ' : the Limitation Act,R/W.S5ec.151 C.P.C.

I W“f pisTl Jro Sersd)
S 5’%@0—-& s o e
a 5 RN Ve

Piled on: 6-8-1993 é%él

o Y.V.Chalapathy Rao,B.SC.,LL.M.
M S - G.Srinivas ,B.Com.B.L.

Counsels for the Applicant.

S,






